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1. Vide order dated 30.06.2020 Mr. Gagan Kohli, Advocate 

for applicant sought grant of interim relief.  However, we 

were not convinced for allowing the same at that stage 

and respondents were directed to file their couner affidavit 

and the case was fixed for hearing on 17.08.2020. 

2. On 17.08.2020, Mr. M.K. Bhardwaj, Advocate, appeared 

for applicant and sought grant of interim relief. 

3. We have heard the learned counsel for the applicant and 

learned AAG for respondents. 

4. We are of the opinion that counter affidavit is required to 

be filed by respondents before grant of any interim relief.  

Therefore, the prayer of the applicant for grant of interim 

relief is again not accepted.    

5. Learned AAG for respondents id directed to file counter 

affidavit within two weeks.  Rejoinder affidavit, if any, may 

be filed within one week thereafter. 

6. Put up file for orders on 17.09.2020. 
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